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FOURTEENTH LEGISLATIVE ASSEMBLY
NINTH SESSION

THE KARNATAKA STATE MINORITIES COMMISSION

(AMENDMENT) BILL, 2016
(L.A. Bill No. 03 of 2016)

A Bill further to amend the Karnataka State Minorities Commission

Act, 1994.

Whereas it is expedient further to amend the Karnataka State
Minorities Comumission Act, 1994 {(Karmataka Act 31 of 1994} for the

purposes hereinafter appearing;

Be it enacted by the Karnataka State Legisiature in the Sixty-Seventh

year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka State Minorilies Commission (Amendment) Act, 2016.

(2) It shall come into force at once.

2. Amendment qof section 3.- In the Karnataka State Minorities
Commission Act, 1994 (Karnataka Act 31 of 1994), (hercinafter referred Lo

as the Principal Act) in section 3,-

{i) in sub-section (2} , in clause (a), for the words "and Sikh
community”, the words "Sikh and Zorostrian (Parsis) community.
" shall be substituted.

{ii) at the end the following proviso shall be inseried. namely.-

“provided that at least one such member shall be a woman.”
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3. Amendment of section 10.- After Section 10 of the Principal Act, the

following shall be inserted, namely:-

"10A. Powers of the commission.- The commission shall, while
performing any of the functions mentioned in sub-section (1) of
section 10 have all the powers of a civil court trying a suit and in

particular, in respect of the following matters, namely:-

(a) summoning and enforcing the attendance of any person from
any part of State and examining him on oath;

{b) requiring the discovery and production of any docurment;

(c) receiving evidence on affidavits;

(d) requisitioning any public record or copy thereof from any
court or office:

(e) issuing commissions for the examination of witnesses and
documents; and

() any other matter as may be prescribed.”



('S

STATEMENT OF OBJECTS AND REASONS

It 1s considered necessary to amend the Karnataka Stale Minorities

Commission Act, 1994 -

(1) to provide for the representation of Parsis, a minority community in

the constitution of the Commission; and

(i}  to confer powers of civil court to the Commission.

Hence, the Bill.



FINANCIAL MEMORANDUM

There 1s no extra expenditure involved in the proposed legislative
measure.



MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 3: Sub-clause (f) of clause 3, ém_pow*ers the State |
Government to prescribe by rules any other matter in
respect of which the Commission can exercise powers

of civil court.

QAMARUL ISLAM

Minister for Municipalities, Local Bodies,
Public Enterprises and Minorities Welfare
and Wakf{

S. MURTHY
Secretary (I/C)
Karnataka Legislative Assembly
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ANNEXURE

EXTRACT FROM THE KARNATAKA STATE MINORITIES COMMISSION

ACT, 1994 (KARNATAKA ACT 31 OF 1994)
XX XX XX

3. Constitution of the Commission.-
XX XX XX

{2) The Commission shall consist of, -

(a) the Chairman who shall be a person of a minority community and
eight other members from the minority community holding a
degree from a recognized university out of which not less than one
each member shall be {from Christian, Jain, Buddhist and Sikh
cominunity.

XX XX XX

10. Functions of the Commission .- (1) The functions of the
Commission shall be as follows :-

(a) to examine the working of various safeguards provided in the
Constitulion and in the laws passed by the State legislature for the
protection of minorities;

(b) to make recommendations with a view to ensuring effective
implementation and enforcement of all the saleguards;

(c) o monitor the working of the safeguards provided in the
constitution, laws enacted by the State Legislature and policies and
schemes of the Government for minorities;

{d) to conduct studies, research and analysis on the questions of
avoidance of discriminations against minorities:

(e) lo make a factual assessment of the representation on
minoritiecs  in  the services ol the Govermnent  undertakings.
Government and quasi-Govermmnent bodies and in case representation

is inadeqguale. o suggest wavs and means to achieve the desired level;



(f) to make recommendations for ensuring, maintaining and
promoting communal harmony in the State;

(g) to make periodical reports at prescribed inlervals to the
Government;

{h) to study any other matter which in the opinion of the
Commission is important from the point of view of the welfare and
development of minorities and to make appropriate recommendation;

(i) to consider the grievances of the minorities and to suggest
appropriate solution from time to time;

(i) to look into specific complaints regarding deprivation of rights
and safeguards of minorities and take up such matter with the
appropriate authorities: Provided that it any matter specified in sub-
section (1) is undertaken by the National Commission for Minorities
conslituted under section 3 of the National Commission for Minorities
Act, 1992 (Central Act 19 of 1992), the State Commission for
Minorities shall cease to have jurisdiction in such matters.

(2) The Government shall cause Lthe recommedations of the
Commission to be laid before each House of the Stale Legislature
along with the memorandum explaining the action taken or proposed
to be taken on the recommendations and the reasons for

nonacceptance, of any such recommendations.

XX XX XX
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